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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

FRIDAY, THE THIRTY FIRST DAY OF JULY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT APPEAL NO: 744 OF 2026

Writ Appeal under clause 15 of the Letters Patent Appeal Filed against the Order
daled 0710412026 in writ Petition No.B721 of 2026. on the file of the High Court.

Between:

M/s Balaji Constructions, Rep by its Proprietor, Sri P.V. Krishna Reddy S/o
Sri P. Subba. Rami Reddy, Aged 58 Years, Occu- Civil Contractor, R/o Flat
No.102, Taj Residency, Venkateshwara Enclave Suchitra Circle, Hyderbad-
500067.

...APPELLANT
AND

1 The State of Telangana, Rep. By its Prl. Secretary, Finance Department,
Secretariat Buildings, Hyderabad, Telangana State.
The State of Telangana, Rep. by Addl. Secretary, Finance Department,
Secretariat Buildings, Hyderabad, Telangana State.
The Deputy Director, Pay and Accounts Officer, Sanga Reddy, Sanga Reddy
District.
Assistant Pay and Accounts Officer, Works and Projects, Sanga Reddy'
Sanga Reddy District.
The State of Telangana, Rep. by its Prl. Secretary, Panchayat Raj and Rural
Development Department, Secretariat Buildings, Hyderabad, Telangana
State-
The Engineer-in-Chief , Rural Water Supply and Sanitation, [Vlission

Bhagiratha, S.R.K. TGN Bhavan, Erramanzil, Hyderabad.
The Superintendent Engineer, M.B (Mission Bhagi.ratha) Circle, Sangareddy,
at Sangareddy.
The Executive Engineer, M.B.lntra Division (Mission Bhagiratha),

Sangareddy, at Sangareddy.
The Deputy Executive Engineer, M.B.lntra Sub-Division (Mission Bhagiratha),
Hatnoora, at Hatnoora, Sangareddy District.
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...RESPONDENTS



l.A. NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to Suspend

the order of the learned single judge dated 07-04-2026 in W.P.No.8721 of 2026, lo

the extent of non-granting of interest for the past period i.e from September 2023 to

June 2026, while drsposrng of the writ petition to release the admitted bills as is

arbitrary, iliegal and direct the respondents to release the admitted bills with 18%

interest from September 2023 to till the date of actual payment

Counsel for the Appellant: SRl. A YADAVA REDDY

Counsel for the Respondent Nos. 1to4: SRI MOHAMMED HUSSAIN ,

GP FOR FINANCE PLANNING
Counsel for the Respondent Nos. 5to9: Ms. SHAZIA PARVEEN,

GP FOR PANCHAYAT RAJ
AND RURAL DEVELOPMENT DEPARTMENT

The Court made the following: JUDGMENT
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IN THE HIGTI COURT I'O R THT] STATI] OI.' TI,LANGANA

AT HYDERABAT)

THE HON'BI,E TH I.] CHIEI'JUSTICE SRI APA RT]STI KUMAR SINGTI

ANI)

THE HON'BLT] SRI JI.]S I'ICI] G.M.MOHIUDDIN

WRI'I APPIIAI. No.7,l4 of 2026

Dated:31.07.2026

Iletween:

M/s. Balai i Constructions
...Appellnnt

and

The State of Telangana.

Rep. b1 its Principal Sccrctart. lrittancc'"1)cpartrnont-

Secretariat Buildings. Hyderabad.

l elangana State.

and 8 othcrs.
. .. Respondcnts

JUDGMf,NT:

Lcarnecl counscl Sri A.Yadara llcclcll appcars lilr the appcllant

Sri Mohatnrncd llr"rssain. lcarnccl Col'ernnlcnt Plcader fi)r

Finance and Planning Dcpartnrent. appcars tbr respondents No. I to 4
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\'ls. Shazitr P;rrr cclr. lcarncci (iovcr.ntncnt plcadcr firr l)anchavat

I{ai and [iural I)eveloprnenl Departrncnt. appears firr rcspondents No.5

lo 9

I Ihc present a Ppca l

thc learne cl .,r rit coLrrl in W

prclcrrccl against thc .jrrdgntent passed by,

P No.tt72 I o12026 dated 07.04.2026

ls

l. In l-cspcct ol a cluirl lbr rclcase ol'contractual ducs under an

agrcerncDt \\rlh th. State dcgrarturent. rhe learncd w,rit court issuecl the

lirllou in c clircct ion

'II it \ tc\\ ()l lltc uhLrrc. llI\ ('oLrrl decrns it appr0priate to dilcct
the ,)l1l( ai rc:p(,n(lcIls to Un(lcnalc llte c\ercise or. releasing tlrepa\Itcnl,l0 lhe pclitioncr irr rcsptc( of the adn)ittcd bills. uithin a
pr'r iL.L1 o sl\r\ 16(l)rrorltng dars lrorn llte rlate olreccipt ol.copt ottili\ ,)r(lcr Ilr tltc c\c t Lrl l)rilrrrc kr ntakc pat.rnenl rrithin thc saicl
pcrioLl. tl c (rLrtstanding antrirrnt sltall carn lfi?o interest per annurn, 1br
tlrc pcrio.l Lrl dclar bcrold lhc strpLrlated sixtl (60) days. [1owever,
:rclt 'lclai rltall rrrrr inunrc,,cnl.erlcnribe,rondalurtherpcriocl ol-onc
I I ) nt,rrtl (ircrcalier'

+. fhe petrtioncr.. rrhrr is thc appcllant hcrein. is ag_uricvcd. as the

intc.est has not bccn alr.r.icd riorn trrc daLe on rvhich the bi s were due

5. In a cilsc ol such conlractual pa_\ntent. in erercise ol- ririt

.jLrrisdiction. s.t ant ol' intcrcst is not based upon an\ cnfbrceable Icgal

ri-_sh t. bul littlte.orr gl'r)undS ol cquit\. Ihc learned writ court has

alr.c.irrJr .urarriecl ig,,o i;rtcn,sl llcr lnrlu,lt lirlrn the dat", ol. c\pir) o1.
I
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stipulated period of sixfy days' 'l'herefore' rve do not find any error in

the imPugned judgment

6. l.earned counscl lbr thc appcllant has placed rcliancc upon a

clccision o(' the- learncd Coorclinatc llcrrch ol' this Court in State of

Telangana r'. M/s. Raghava-PlR (JV) (W'A No l08l of 2023 ' datecl

12.12.2023), where the rate of interest awarded at 9o/o pq annum \^'as

reduced to 60/o per annum' horvever, payable from the date when the

alnount became due under the contract till the payment is made'

7. 'l'he lacts ol' the prescnt casc are not exactl)' similar to the

clcciston citcd bt thc lcarnccl cotrnscl lirr thc appcllant in M/s' Raghava-

PLR (JV) (supra). .t 
he said decision was rendered in a writ appeal

pret'errcd by the aggrievecl State against the direction to release the

payments to the writ pelitioner on the higher rate of interest al 9o/o per

ll, 'fhe principle as regards grant of interest in rvrit iurisdiction in

|cspcct o1'contracts entcred into bcLlrectl thc parties is wcll scttlcd ln

such circurlstances. \\,e arc o1'thc vicr.r that the.iuclgmcnt ot'thc learnc(l

rr rit court g.ranting intcrcsl al I ti% per annum on the aclmissiblc amount
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belond thr: perr.d o1'60 days needs no interfcrence. Therelore. u,e clo

no1 flnd an\ rcason to interf'erc in the irnpugned judgurent.

9. l'he rrrit appeal is accordingll disurissed. l'here shall be no ordcr

cs to costs

\lisccllancoLrs applications pcnding. if'anr.. shall stand closcd

//TRUE,COPY//

SD/- MOHD. ISMAIL
DEPUry REGISTRAR

SECTION OFFICER
To,

BM
TKS

1 One CC to SRI A YADAVA REDDY Advocate IOPUC]2 Two CCs to GP FOR FINANCE AND PLANNING, High Court for the State of
Telangana, at Hyderabad [OUT]

3, Two CCs to GP FOR PANCHAYAT RAJ AND RURAL DEVELOPIVENT,
High Court for the State of Telangana, at Hyderabad [OUT]

4. Two CD Copies



HIGH COURT

DATED: 3110712026

JUDGMENT
WA.No.744 of 2026
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DISMISSING THE WRIT APPEAL
WITHOUT COSTS
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